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ORAM:
Hotple Mr, Justice Neelam Sanjiva Heddy, V..
Hon'hle Mr, G, Ramakrishnan A.M.
Tul 3 Ram, S/0 Ljte Sawal lass,
R/o villasohalla, FO-Pratappura,
Ostrict.Agra,
(5#¢i A. P, srivastava, Advocate)
¢« o o o oAPPliCANT
Versus
% Union of :ncﬁ.a through the secretary,
Ministry of iefence, New L‘elh.i,.
2, Chief of Army Staff (7T&-),
Additiongl [irector @eneral of Staff Luties(Si6B)
General staff Branch, &rmy Headquarters,
g PO New Lelhi.j],
3, Commander
HQ ventral Command, Lucknow
Uttar Pradesh,
4, A&ﬂ.nistraﬁ.ve Lommandant
Stati on Headquarters,
Agra Cantt, Agra,
(Sri NB singh, Advocate)
e « « o o otesponcents
QR DER (Opal).
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The applicant filed this application for the
following reliefs ;=
(1) to issue a writ, order or direction in the nature
of certiorari calling for record and quash the
original impughed orders dated 26.11-94 and

6-6.94 respectively passed by the respondents




£2"
and cancelling the promotion of pettti.m;ssr
on the post of Land supervisor znd allow the
complete emolument with gll congequential benefits,

(ii) To issue g writ, order or direction directing
- ahd commanding the respongents to confirm the
pramotion of petitioner on the post of Land
Supervisor tregting the promotion of petitioner
has never been cancelled and the order dated
6-6-94 has been passed in accordance with law.,
(1ii) To issue .
and commanding the regpondents to tregt the

writ, order or direction directing

services of petitioner to pe duly regularised
and pay the revised pay scale "Grade Salary |
to the post of Land Supervisor alongwith entire

arrear #k payable to the petitioner, |

) 4and 8 i

2, T"e responcents in para$7/of their counter affidavit
L '

which are relevant to the cyse state 3s follows:- l
"7, That ginc e the period of absence from 2,5,1975 r
to 7.6.1085 of the applicant has been regularised by |
gran't of Extra Ordinary leave to the applicant vice ,4
Goyt, of India letter dabed 28-12-94 and thus he will
retazin his original seniority and the mpartmenft is

of the view that the departmentagl promotion to the post
of Lond Supervisor granted to him may be restored, As
soon as the cofirmation/approval fram higher authorities?
is receiyed, the consequential reliefs in this respect |
will be given to the petitioner,

8. That in view of the facts stated above it is
expedient in the interest of justice that the apove
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menti med claim petition may be dismissed as having

became infruc tuous,”
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3. Counsel for both the sides admit that during
the pendency of this applicagtion, Relief No,l sought

for by the applicant was granted ite ’ihlln= As far as $€C A

/'"""'
and third reliefs are cax ernedprobably they could not

go ahead independent of this application, It is evigent
from para 7 of the CA that the respondents are willing
to retain the original seniority and restore the
departmentisl promotion to the post of Land Supervisor
granted to him earlier, In view of this, plea and
suwbmissions of the respoients, we are inclined to
dispose of this applicgtion with the following
direction, |

3.1 The respondents shall r etain original seniority
of the applicant and restare his pronotion to the post
of Land Supervisor granted to him earlier and pay all
the cngequential monetary benefits to him within three
mnths from today, |

4, In the circumstances of the case, the par'b};g
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will begr their own costs,
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